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i;one azooeared on loelhal' of t',Ie apoi i(-

no-r tiie applicant di(i appear in person 1,.ihen nall3d, 

.-~lready this matter was adjourned twice on 24.2,2003 

and 10.03.2003. In view of this we are not inclined 

to adjourn this yedr old matter of 1996 any Eurtlier 

and theref-o-ne, with the aid and assistance of Shri S. 

Efor the Railways we perused the Ray, learned counsel -L 

materials available on record and also heard 31hri Ray. 

The fact of the matter is. that the applicant 
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aggrieved by the action of the Respondents in 

recovering a sum of Ps.1,316/- from his salary on the 

ground that certain items of stock were round short 

when the ap-olicant handed over the charge o.-L-' C.T.', MV 

R1`30/Z-'~TSL on 25.1.199o. The applicant had submitted an 

ap?eal to 	 vide 1iis representation 

under Annexure-4,, which was disposed of by the said 

authority on 9.2.1991 under Annexure-5. 1--le have gone 

through the r,~.­Dresentation submitted by the applicant 

under ~nne:-tu_-e_4 as well as the order of the appellate 

authority under Anne.-~u_re_5. Having regard to the facts 

of- the case, we are of the view that the appellate 

authority had passed this order without due application 

of his mind and without appreciating fully the facts 

of the case as brought out by the applicant in his 

representation under -~nne:~wre_4* In view of the 

aforesaid position of the matter, we direct the 

appellate authority to reconsider the representation 

M 



'7q 
Ca - ~) 	

.q 

dated 15.12.1994 made by the applicant and to providt-1.% 

him necessary relief as due and adm issible, The ap-p'e'llate 

authority may also give a personal ihearing to t1le 

app I icant bef ore f inal ly dis pos ing of the matter. The 

entire process should be completed within a period of 

ninentY(90) days from the date of receipt of this order. 

In the aforestqted terms, this O*.A*.is 

allowed by quashin(,.,T the impugned order under Anne.,wre-O.' 

No Costs. 
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